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The 5th January, 2024

No.LGL.73l20l7 M.- The followingAct of theAssam LegislativeAssembly which

received the assent ofthe Honble President oflndia on 28th December, 2023 is hereby published

for general information.
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@eceived the assent of the llon'ble President of India 2Eth December, 2023)

THE REGTSTRATION (ASSAM AMENDMENT) LCT,2022
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Preamble

Short title,
extent and
commencement

Amendment of
section 21 A

AN

ACT

further to amend the Registration Ac! 1908 in its application to the
State ofAssam

Whereas it is expedient firther to amend tlle ReglsBadon
Act, 1908, hereinafter referred to as the principal Act, in its
applicauon to the State ofAssam;

It is hercby enacted in the Seventy-ttird Year of the Republic
of India as follows:-

1. [1J This Act may be called the RegisEatioD fAssam
Amendment) Act, 2022.

[2J lt extends to t]e whole ofAssarn
(3) It shall come into force at once.

2. In the principal Act, in section 2LA"'

(i) in the tiird line, for the wordg 'except for
house, flaL residential apartment,
commercial building or any consEuction
or structure erected on a plot of land',
appearing in between tle words
'immovable pmperq/ and 'shall be' shall
be omitted.

tii) in the first pnoviso, the punctuation mark
".' appearing at tle end shall be
subsututed by the punctuadon mark ":"
and thereafter the following provisos shall
be inserted, namel,,:-

'Provided further that no such No
Objecdon Certificate from the concerned
Deputy Commissioner of the Disrict shall
be required for registsztion of t}le non'
testamentary instruments for lease or
transfer of apartments of rcal esate
proiects which have been duly reglstered
with the Real Estate Regulatory Autlority
established under the Real Estate

fRegulaflon and Development) Ad', 2016
and occupancy certificate is issued by the
concerned lo cal authority:

CrDuEl AG
No-XVI of190B

cautralA.t
t{o.Xvt d2016

Provided also that no such No

Objection Certificate from the concerned

Deputy Commissioner of the Dlsu'ict shall
be required for registration of the non-
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testamentsary instruments of lease or
transfer of apartment t}tat are not
required to register with Real Estate
Regulatory Authority established under
the Real Estate (Regulatiou and
Developmentl Act, 20L6, ln any plannihg
area, for which permission for the
construction as per the sanctioned plan
and occupancy certificate has been lssued
by the concerned local autiority:

Provided also that no such No
Objection Certificate from the concerned
Deputy Commissioner of the District shall
be required for registration of the non-
testamentary instruments of lease or
transfer on resale of apartments, ln any
planning area, for which No Objection
Certificate from the concerned DepuEr
Commissioner of tle Dishict has been
issued in t}le past and there has been no
change in land and structure respectively.

Explanation - The words 'apartrent',
'real estate projecf and'plarning area'
shall have the same meaning as defined
under clause (e), (an) and [zh) ofsection 2
of Real Estate (Regulatlon and
DevelopmentJ Acg 2016. respectively'

Crtrn'alA.t
roxgl ofZ016

Crnt-.1Act
Nolvlof2016

GEETANJALI DAS SAIKIA,
Secretary,

Legislative Departrnent, Dispur.
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